Hargana Gouernment Gazette

EXTRAORDINARY
Published by Authority

© Govt. of Haryana

No. 142-2022/Ext.] CHANDIGARH, MONDAY, AUGUST 8§, 2022 (SRAVANA 17, 1944 SAKA)

HARYANA VIDHAN SABHA
Notification
The 8th August, 2022

No. 22-HLA of 2022/73/16017.— The Haryana Municipal Corporation (Amendment)

Bill, 2022, is hereby published for general information under proviso to Rule 128 of the Rules of
Procedure and Conduct of Business in the Haryana Legislative Assembly:-

Bill No. 22-HLA of 2022.

THE HARYANA MUNICIPAL CORPORATION (AMENDMENT) BILL, 2022

A
BILL
further to amend the Haryana Municipal Corporation Act, 1994.

Be it enacted by the Legislature of the State of Haryana in the Seventy-third Year of the

Republic of India as follows:-

1.

2.
principal Act),-

3.

This Act may be called the Haryana Municipal Corporation (Amendment) Act, 2022. Short title.
In section 87 of the Haryana Municipal Corporation Act, 1994 (hereinafter called the Amendment of

(@)

(i)

section 87 of
] . . Haryana Act 16
in clause (c) of sub-section (1), for the words and signs “as the Government may, of 1994.

by notification, direct”, the words and signs “as the Government may, by
notification, in respect of each Corporation, direct” shall be substituted and shall be
deemed to have been substituted with effect from 1st April, 2021;

for the words “The amount of the duty so collected shall be paid to the
Corporation” existing at the end of sub-section (1), the words and sign “The
amount of the duty so collected shall be paid to the Corporation or on behalf of the
Corporation to the Haryana Urban Infrastructure Development Board for the
development of infrastructure in any area of the Corporation of the State as the
Government may determine, by notification” shall be substituted and shall be
deemed to have been substituted with effect from the 1st April, 2021.

Section 330 of the principal Act shall be omitted. Omission of

section 330 of
Haryana Act 16
of 1994.
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Substitution of
section 331 of
Haryana Act 16
of 1994,

Insertion of
section 331A of
Haryana Act 16
of 1994.

Omission of
section 335 of
Haryana Act 16
of 1994,

Omission of
section 336 of
Haryana Act 16
of 1994,
Amendment of
section 352 of
Haryana Act 16
of 1994.

Omission of
Second Schedule
to Haryana Act
16 of 1994.
Amendment of
Third Schedule
of Haryana Act
16 of 1994.

4.

8.

For section 331 of the principal Act, the following section shall be substituted, namely:-

"331. Place/premises not to be used for certain purposes without licence.- (1) No
person shall use or permit to be used any place/premises for the purpose specified by the
Government as dangerous to life, health or property or likely to create nuisance, without or
otherwise than in conformity with the terms of a licence granted by the Commissioner in
this behalf.

(2)  The Commissioner may impose such other conditions while granting licence,
as it may deem necessary.”.

After section 331 of the principal Act, the following section shall be inserted, namely:-

“331A. Prohibition of keeping animals or birds in Municipal area.- Notwithstanding
anything to the contrary contained in this Act, no quadruped animals or birds shall be
permitted to be kept and reared within the limits of Corporation:

Provided that cat or dog or bird may be kept as domestic pets in terms of the licence
granted by the Commissioner:

Provided further that cows or she-buffalos or any other milch animals or their
young ones shall be allowed to be kept for domestic use in the villages falling in the outer
periphery included in the limits of Corporation:

Provided further that villages falling in the outer periphery included in the limits of
Corporation and the period for keeping milch animals on the basis of change in
demographic profile of such areas shall be decided by the concerned Corporation by way
of resolution. The Corporation shall also provide reasonable time for rehabilitation of
animals from prohibited area to permitted area by its resolution.

Provided further that the provisions of this section shall not be applicable in zones
where such kind of activities are permitted as per the plan notified under the provisions of
the Haryana New Capital (Periphery) Control Act, 1952 (Punjab Act 1 of 1953), the
Haryana Scheduled Roads and Controlled Areas Restriction of Unregulated Development
Act, 1963 (Punjab Act 41 of 1963) and the Haryana Municipal Corporation Act, 1994
(16 of 1994):

Provided further that the provisions of this section shall not be applicable to cattle
pounds & gaushalas owned/managed by the Corporation or any other department of the
Government including registered gaushalas.

Explanation.- For the purposes of this section,-
(i)  “quadruped animals or birds” means animals or birds which are prohibited under
any law for keeping and rearing;
(i) “villages falling in the outer periphery” means and includes such villages or
areas, as specified by the Corporation as per demographic profile;
(i) “milch animals” means cow, she-buffalo, she-goat, she-camel etc. which are not
prohibited under any law for keeping and rearing.”.

Section 335 of the principal Act shall be omitted.

Section 336 of the principal Act shall be omitted.

For sub-section (2) of section 352 of the principal Act, the following sub-section shall be

substituted, namely:-

10.

“(2) Notwithstanding any fee imposed by the Corporation under this Act or
bye-laws made thereunder, for every licence or written permission, the Corporation may
charge such fee at such rate and for such period, as specified by the Government from time
to time.”.

The existing Second Schedule of the principal Act shall be omitted.

In the Third Schedule of the principal Act, the entries under columns 1, 2, 3 and 4 related

to sections 330, 335 and 336 shall be omitted.
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STATEMENT OF OBJECTS AND REASONS

1. Stamp Duty was being released by the Directorate of Urban Local Bodies to Municipalities. Finance
Department, Haryana vide U.O. No. 4/12/2016 dated 16.07.2020 had informed that two per centum Stamp
Duty on account of registration of immovable properties situated in municipal areas will be transferred directly
to Municipal Corporation and Directorate of Urban Local Bodies, Haryana in equal share of one per centum to
each. This procedure has been implemented with effect from 01.04.2021.

2. However, Principal Accountant General (Audit), Haryana in its Inspection Report dated 02.02.2022 has
pointed out that the procedure for distribution of Stamp Duty by Directorate of Urban Local Bodies to
Municipal Corporations and to Directorate is not proper as the stamp duty is to be disbursed to the concerned
Municipal Corporation only as per the provisions of the Act.

To remove this anomaly and to make these provisions consistent with the Government notifications
issued in this regard, amendment in clause (c) of sub-section (1) of section 87 of the Haryana Municipal
Corporation Act, 1994 is required.

3. The provisions of trade/business license have been made in the Haryana Municipal Corporation Act, 1994 on
the pattern of Punjab Municipal Act, 1911. Municipality was the only Regulatory Authority at that time but
now many Regulatory Authorities are in place such as Pollution Control Board, Industrial Safety & Health
under the Factories Act, 1948 etc. Inflammable articles are also regulated under separate statute by the
designated authority. As such, there is no justification to issue licences by the municipalities for such type of
businesses which are regulated by other statutory authorities. Relevant Sections of the Haryana Municipal
Corporation Act, 1994 provide the provisions relating to obtaining trade/business licenses and renewal thereof
on yearly basis. Presently, Municipal Corporations have the powers to fix rates of license fees after passing
resolutions in their respective House Meetings. This practice has created anomalies in imposing trade license
fees across the Municipal Corporations of the State at variance with each other which is creating confusion
among the public.

4. It is inevitable to create uniformity in the trade license fees throughout all the Municipal Corporations in the
State and also ensure uniformity in the applicability of trade licences by restricting it for the purposes which
are specified by the Government as being dangerous to life, health or property or likely to create a
nuisance.This will be helpful in easing business practices in urban areas by eliminating the multiplicity of
regulating authorities. Further, the provision for restriction on keeping and rearing of animals or birds within
the Municipal Corporation limits is being made. As such amendments in sections 330, 331, 335, 336 and 352
alongwith Second & Third Schedule of the Haryana Municipal Corporation Act, 1994 are required.

5. Hence, it is necessary to carry out amendments in the Haryana Municipal Corporation Act, 1994
(Act No. 16 of 1994) by way of enacting the Haryana Municipal Corporation (Amendment) Bill, 2022.

DR. KAMAL GUPTA,
Urban Local Bodies Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 8th August, 2022. Secretary.
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[Tfergd ergara]
2022 &7 s HE&AT 22— VAT
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R
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rfafrafia & —
e 14 | 1. I8 fSfem sRarom R e (Feem) rifafm, 2022, BT ST AT 2 |
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8.
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Il TAT HRON BT faa=or
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